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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
0.A. No. 240/2024/EZ

In the matter of:

Ashish Kumar

....... Applicant.

Versus

The State of West Bengal and Ors.

Bl.No ?é 0025

@is 1UU00d00048000000000900

AFFIDAVIT ON BEHALF OF THE DISTRICT MAGISTRATE, PASCHIM BURDWAN,
THE RESPONDENT NO. 8 ABOVENAMED

i IPonnambalam S., Son of Sri Sonaimuthu P. aged about 39 years, by faith

\\r_,Hm . by occupation Service, working for gain as the District Magistrate &
& "’7"""-‘ctor, Paschim Bardhaman residing at Palm Villa, Opposite Polo Ground,
Asansol, District- Paschim Bardhaman, West Bengal, do hereby solemnly affirm

% ?V(,% a}ﬁ@ta}te as follows-

\

1. I am the District Magistrate & Collector, Paschim Bardhaman. | have duly
consulted the records available in my office and thereafter, I have made myself well

acquainted with the facts and circumstances of the case and, as such, am

competent to affirm this Affidavit.

2. That the instant case is related to the alleged dumping of debris in to the
river Nunia and construction projects, namely, (i Tarang, (ii) Town House and (iii)
Sangati, being constructed on the land of Asansol Durgapur Development Authority

allotted for Shristinagar Township project measuring 89.67 acres approximately.

3. That this affidavit is being affirmed in pursuant to the solemn order dated
02.01.2025 passed by the Hon’ble Tribunal, whereby the Hon’ble Tribunal was
pleased to direct all the respondents to file counter affidavit within four weeks and
further constituted a Committee comprising of the following members and the

committee has been directed to visit the site in question and submit its report on

Respondent.
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affidavit within four weeks with regard to the allegations made in the Original

Application:-.
(i) District Magistrate, Paschim Burdwan or his representative not below
the rank of Additional District Magistrate (ADM);
1i) Senior Scientist, West Bengal Pollution Control Board;
iii) Senior Scientist, Central Pollution Control Board; and
iv) Senior Scientist, State Environment Impact Assessment Authority
(SEIAA), West Bengal.
4. That in accordance with the directions passed by the Hon’ble Tribunal

Eastern Zone Bench, Kolkata while adjudicating the instant Original Application, a

Fact Finding Committee, comprising following members has been constituted:-

(i) Shri Aranya Banerjee, Additional District Magistrate and

District Land & Land Reforms Officer, Paschim Bardhaman,

Shri Sandeep Roy, Scientist D, Central Pollution Control Board,

Regional Directorate, Kolkata,

Shri Sudip Bhattacharya, Environmental Engineer, Asansol Regional

/4 Office, West Bengal Pollution Control Board,
/// Shri Rajarshi Chakraborty, Environment Officer, State Environmental
cc TAL Impact Assessment Authority.
%
: him Bardhaman has been

nominated as the Authorised Representative of the deponent herein vide Memo

bearing No. Law Cell/ 151(3)/DLLRO-PAB /2024 dated 10.01.2025.

Photocopy of the said Memo dated 10.01.2025 is annexed hereto and marked

Annexure-“A”.

with the said order dated 02.01.2025, a spot
question has been done on 20.01.2025 by the
L.R.O., Paschim Bardhaman alongwith other

5. That in compliance
enquiry/inspection of the area in
Additional District Magistrate 8 D.L.&

members of the Fact Finding Committee.

That the said Committee after physical verification of the area in question as

6.
of the Hon’ble Tribunal duly submitted its report d

per the direction
20.01.2025.

ated
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Photocopy of the said report is annexed herewith and marked as Annexure —

“B”

7. It is therefore respectfully prayed that Hon’ble Tribunal may pass such other

order or orders as it deem fit and proper in the interest of justice.

8. That the statements made in paragraph 1 to 6 are based on information
derived from the record which are usually kept and maintained by the answering
respondent in the ordinary course of business and which I belief to be true and rest

thereof are my humble submission before this Hon’ble Tribunal.

Prepared in my office ot @/ m
eponent

Advocate
District Magistratc¢
Paschim Bardhaman

sd & Declared ok
on Identification

A f P Top)
Sotemnly Conrs

o Abs Io (7, T
Dath betcre me

s lydomeldi
Md. Moinuddin
NOTARY Reg. No. 2/2023
Asansol Court. Govi. of WB



GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT MAGISTRATE
PASCHIM BARDHAMAN
Vivekananda Sarani, P.O. RK. Mission, Asansol 713305
E-mail: dmpaschimbardhaman@gmail.com

Any\ex\m’efll/\ ) VR_

Memo. No.:Law Cell/ 4.5 (3) /DLLRO-PAB/2024 Date: {0[01[2-025~

To,
1. The Member Secretary,
West Bengal Pollution Control Board,
Paribesh Bhawan,
10A, Block-LA,
Sector-I11, Salt Lake,
Kolkata — 700106.
2. The Regional Director,
Central Pollution Control Board,
502, Southend Conclave,
1582, Rajdanga,
Kolkata- 700107.
3.  The Member Secretary,
State Environment Impact Assessment Authority,
Pranisampad Bhawan,
5" Floor, LB 2,
Sector-111, Salt Lake,
Kolkata =700106.

Sub.: Nomination of officer in respect of the solemn order dated 02.01.2025 passed by
the Hon’ble NGT in O.A. No. 240/2024/EZ in the matter of Ashish Kumar Versus The
State of West Bengal & Ors.

Sir,

The Hon’ble National Green Tribunal (NGT), Eastern Zone Bench, Kolkata in the solemn order
dated 02.01.2025 in O.A. No. 240/2024/EZ in the matter of Ashish Kumar Versus The State of West
Bengal & Ors., has been pleased to constitute a Fact Finding Committee consisting of (i) District
Magistrate, Paschim Bardhaman or his representative not below the rank of Additional District Magistrate
(ADM) (i) Senior Scientist, West Bengal Pollution Control Board, (iii) Senior Scientist, Central
Pollution Control Board and (iv) Senior Scientist, State Environment Impact Assessment Authority to
visit the site in question and submit its Report on affidavit within four weeks with regard to the
allegations made in the Original application. Aforesaid solemn order dated 02.01.2025 passed by the
Hon’ble NGT is enclosed herewith for your kind perusal.

This is also for your information that the ADM and DL&LRO, Paschim Bardhaman (Mobile No.
7719357631 and Email- dlropaschimbardhaman@gmaiI.com) has been nominated by the undersigned as
a member of the Fact Finding Committee.

Now, you are requested to nominate Senior Scientist of your respective office as member of the
committee and send his/ her name and contact details to this end and request the concerned officers, so
nominated, to remain present during inspection of the committee scheduled to be held on 20.01.2025 at
2:00 pm in compliance with the aforesaid solemn order of the Hon’ble NGT.

All logistic support for carrying out inspection will be provided from this end.
Yours faithfully,

Enclo.: As stated (& "6]
?‘f

District Magistrate,
Paschim Bardhaman
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REPORT OF THE FACT FINDING COMMITTEE

In
Compliance with the

Hon’ble NGT Order dated 02.01.2025

In the matter of

Ashish Kumar
Versus
The State of West Bengal & Ors.

In
OA No. 240/2024/EZ

-Submitted by-
DM Paschim Bardhaman, WBPCB, CPCB and SEIAA

January, 2025
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Report of the Fact Finding Committee in Compliance with the
Hon’ble NGT Order dated 02.01.2025 in the matter of Ashish Kumar
Versus the State of West Bengal & Ors. in OA No. 240/ 2024 /EZ

1. Background:

The Original Application 240 of 2024 was registered at the Hon’ble NGT,
Eastern Zone Bench, Kolkata based on the petition filed by Shri. Ashish
Kumar on December 18, 2024. The complaint pertains to the filling of river
Garui and dumping of debris into the river Nunia. Further, it is alleged that,

different construction projects, namely (i) Tarang, (ii) Town House, and (iii)
Sangati, all being constructed on land allocated by the Asansol Durgapur
Development Authority for the Shristinagar Township project, measuring
approximately 89.67 acres by Asansol Durgapur Development Authority and
M/s Bengal Shristi Infrastructure Development Limited. It is claimed that
these projects lack Environmental Clearance from the State Environment
Impact Assessment Authority (‘SEIAA’). The built-up area of T arang’ is more
than 63,000 square meters; the built-up area of Town House’ exceeds
114,092 square meters; and the built-up area of ‘Sangati’ is about 32,806
square meters. It is also alleged that due to the encroachment for
construction of the said projects the long stretch of Garui river have turned
into a narrow drain.
The matter was subsequently heard before the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata on 02.01.2025 and the Hon’ble
Tribunal has been pleased to pass the solemn order as follows:
“Considering the allegations made in the Original Application, we deem it
appropriate to constitute a Fact Finding Committee comprising of the
following members:- i) District Magistrate, Paschim Burdwan or his
representative not below the rank of Additional District Magistrate (ADM);
ii) Senior Scientist, West Bengal Pollution Control Board; iii) Senior
Scientist, Central Pollution Control Board; and iv) Senior Scientist, State
Environment Impact Assessment Authority (SEIAA), West Bengal.
The Committee shall visit the site in question and submit its Report on
affidavit within four weeks with regard to the allegations made in the
Original Application.
The District Magistrate, Paschim Burdwan shall be the Nodal office for all

logistic purposes and for filing the Fact finding Report on affidavit.

3|Page



X- 55

If environmental violations are found, the Committee shall also suggest

remedial measures and action proposed to be taken.”

2. Formation of the Fact Finding Committee:

In compliance with the aforesaid solemn order dated 02.01.2025 passed by

the Hon’ble NGT, a Fact Finding Committee has been constituted
comprising of the following members.

1) | Shri Aranya Banerjee, Additional : Paschim Bardhaman
District Magistrate and District
Land & Land Reforms Officer

2) | Shri Sandeep Roy, Scientist D : Central Pollution Control
Board, Regional Directorate,
Kolkata
3) | Shri Sudip Bhattacharya, ‘ Asansol Regional Office, West
Environmental Engineer " | Bengal Pollution Control Board
4) | Shri Rajarshi Chakraborty, State Environmental Impact
Environment Officer Assessment Authority

3. Site Visit:
The Fact Finding Committee conducted site visit at the alleged area on 20th
January, 2025. The following officials were present during the field visit:
District Administration representatives:
1. Shri Aranya Banerjee, ADM and DL&LRO, Paschim Bardhaman
2. Shri Sanjoy Kumar Biswas, Dy. DL&LRO, Paschim Bardhaman
Central Pollution Control Board representatives:
1. Shri Sandeep Roy, Scientist D’
2. Dr. Sangeeta Sunar, Research Associate
West Bengal Pollution Control Board (WBPCB) representative:
1. Shri Sudip Bhattacharya, Environmental Engineer
State Environmental Impact Assessment Authority
1. Shri Rajarshi Chakraborty, Environment Officer
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4. Observations of the Fact Finding Commaittee:
In compliance with the Hon'ble NGT order dated 02.01.2025 in OA

N0.240/2024/EZ, the Committee conducted an inspection of the premises
of Shristinagar at the alleged sites- TARANG, TOWN HOUSE and SANGATI

situated under the jurisdiction of Asansol Municipal Corporation in Paschim

Bardhaman district.

Major Observations
1. The River Garui (Nunia) and a major drain were observed flowing

through the Shristinagar complex.

2. Two major establishments, Sentrum Malls and Health World Hospital,
were located inside the Shristinagar Complex.

3. Solid waste dumping (debris, Packaging materials, etc) was found at
the said major drain and the point of dumping is located near the place
where the drain meets river Garui (Nunia).

4. It was found that work was going on in some individual plots in Phase IC
(Town House) of the project as well as in one tower of TARANG (Phase-II)

portion of the project without having Environmental Clearance (EC) or

prior consent.
5. M/s. Bengal Shristi Infrastructure Development Ltd. obtained EC from

SEIAA for-

(i) Phase-1A of the “Shristinagar Township” vide Memo No. -

EN/78/T-11-1/120/2007, dated 09.01.2008 (Annexure-I). This
Phase of the project had a land area of 22.044 acres (89208 sqm)
with a total built up area of 85793.45 sqm. Phase 1A consisted of
group housing having 296 flats and plotted development of 132
plots.
Phase-1B of the “Shristinagar Township” vide Memo No. -
EN/2696/T-1I-1/153/2007(Pt-1), dated 27.10.2009 (Annexure-II).
The EC was given for the part having land area of 5 acres (20000
sqm) with a total built up area of 46316.55 sqm and consisted of
Commercial Complex (1 block of 2B+G+4 storied building, 1 block
of B+G+5 storied building, 1 block of G+2 storied building).

(i)

5|Page
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6. In addition, M/s. Bengal Shristi Infrastructure Development Ltd. applied
under violation category (construction started before obtaining EC) and
obtained ToR for doing EIA for-

(a) TOWNHOUSE under Phase- 1C vide Memo No. - 1778/EN/T-II-
1/042/2019, dated 29.12.2020 (Annexure-III) and
(b) TARANG vide Memo No. - 1779/EN/T-II-1/041/2019, dated
29.12.2020 (Annexure-IV).
However, application for EC after completing the EIA was not done for
any of those two.
The Office Memorandum dated 7th July 2021 issued by the Ministry of
Environment, Forest and Climate Change (MoEF&CC) providing
Standard Operation Procedure (SOP) for handling of violation cases
under EIA Notification, 2006 has been stayed by the Hon’ble Supreme
Court by its dated 02.01.2024 in WP(C) No 1394 /2023.

7. The unit has also applied for direct ‘Consent to Operate’ from the
WBPCB for its ‘Sangati’ project. The ‘Sangati’ project has two towers
(G+XII) with a TBUA of 16258.68 sq. m. The construction of this project

was observed complete. The application is under process.

5. Recommendations of the Fact Finding Commaittee:
1. Solid waste dumping at the drain near the point where the drain meets

river Garui (Nunia) should be immediately removed.
2. Proper waste management systems for both domestic waste and C&D

(Construction & Demolition) Waste should be implemented, including
designated waste disposal and treatment facilities for domestic waste.
The unit should establish regular waste collection and disposal protocols
to prevent the accumulation of debris, packaging materials, and other
waste particularly near sensitive areas such as the river.

3. Construction activities, particularly the Town House of Phase IC and
Tarang (Phase-II), should be halted immediately until the necessary
Environmental Clearance (EC) and prior consent are obtained, as per
the Environmental Protection Act, 1986. No construction should be
done without valid EC and Consent from WBPCB. Any future processing
for EC of violation projects (where construction has been started before
obtaining EC) depends on the final order of the Hon’ble Supreme Court in
WP(C) No 1394/2023.
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4. Dumping of solid waste has been found at the drain near the point where
the drain meets river Garui (Nunia). As such, this violation must be
addressed by imposing appropriate penalties on the project proponent,
who is responsible for these activities.

The Environmental Compensation (EC) is calculated based on the
following formula as stipulated in the CPCB guidelines:
EC=PIXNXxRxSxLF

PI (Pollution Index): The pollution index for the industrial sector is 50
(for the orange category).

N (Number of days of violation): 34 days, considering from the date of
filing the case before the Hon’ble NGT on 18.12.2024 until the day of the
inspection i.e., 20.01.2025.

R (Rupees per unit): The compensation factor is ¥250.

S (Scale of Operation): Given that this is a large unit, the factor is 1.5.

LF (Location Factor): 2, considering the population being above 10
million.

Based on the equation the calculated EC is

50 x 34 x250x1.5x 2= 12,75,000.

(Rs 12,75,000/-)

In accordance of the calculated compensation and the environmental
damage caused, it is recommended that a penalty of ¥12,75,000 be
imposed on the project proponent.

Ay

(Sandeep Roy) (Sudip Bhattacharya)
Scientist D, Environmental Engineer,
CPCB RD, Kolkata WBPCB

N

= _
(Shri Rajarshi Chakraborty) (Aranya Banerjee)
Environment Officer, Additional District Magistrate,
SEIAA Paschim Bardhaman
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6. Photographs of the Fact Finding Committee Field visit on 20/01/2025

(NOT To SCALE )

Kanyapur Polytechmc
IR TR

. TownHouse

Upovan Plots
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Sri Hari Global
School
Compound
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Pic.1: Map of the alleged site
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Asansol West Bengal, India 3
~ PW2X+QHQ, Shristi Nagar Road, Shristinagar, Asamo! West Benoamaaoﬁ India’
2 LatN 23° 42" 6.93° i

Long E/86° 56' 55.77" - 3

20/01/25 02:16 PM/GMT +05:30
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' Pic.2: River Garui (Nunia) flowing through the Shristinagar complex

Asansol, West Bengal, India
PWA4X+6G8, Kalyanpur, Asansol, West Bengal 713305, India

Lat N 23° 42' 19.0044"
Long E 86° 56’ 54.6648"
b 20/01/26 02:37 PM GMT +056:30

Pic.3: Major drain flowing through the Shristinagar complex
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{ - 713305, India 3
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drain

Pic.5: Construction work going on at the time of field visit in individual plots
in Phase- IC (TOWNHOUSE)
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Pic.6: Construction work going on at the time of field visit in TARANG
portion of the project
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Annexure -1 oo - X

GOVERNMENT OF WEST BENGAL

DEPARTMENT OF ENVIRONMENT

Block- "G, 2" Floor. Writers” Butldings
Kolkata = 700 001

No  EN/ 78 /T-11-17120/2007 A :
From . Chsef Enviromment OfMicer

To

M/s. Bengal Shnisu Infrastructure Development Lid.
Ganga Jamuna Building

28/1. Shakespeare Sarani

Kolkata - 700 017

Subject : Environmental Clearance of Shristinagar Township Phase IA project at Mouzas Ganrui,
Gobindapur, Kumarpur, P.S. Kanyapur, Asansol.

This has a reference to your application no. SKC/177/8200 di 14" March, 2005 and

subscquent communications in this regard. praying for Environmental Clearance lor the proposcd

@ project titled. “Shristinagar Township Phase 1A projeet at Mouzas Ganr Gobindapur Kumarpus

P.S. Kanyapur. Asansol. The proposal has been examined and processed 1n accordance wilh EIA
Noulicanon, 2006

{t1s noted that the salient features of the project, for which Environmental Clearance has been
cansidered are as follows -

I This is a proposal tor construction of an Intcgrated Tow nship haviag residential building
commercial complex, club house, community hall, health cenwe cie. The Township is ‘
proposed (o be developed in 4 plases. First Phase - 1A shall cousist of group housing (296 i
flats) and plotted development (132 plots).

2. Salient features of the proposed project (First Phase - [A) are —
» Land Areca 2 22.044 acres (89208 sqm.)
« Expected population : 2708 persons
= Water requircient during 38 KLD (AMC supply)

cous(ruction phasc

Waler requirement durig,
operation phase

Wastewaler gencrated

Treated wasrewater discharged

Treated wastewater reused
Solid wastc disposal
Total Butlt-up Area
Ground coverage

Paved Area

Landscaped green arca

Waler body

366 KLD (AMC supply  Necessan arrangement (o
be made by the proponent for supphy of waiy
withm the (wnshup. as per sanctioned pian.)

1293 KLD (to be treated in STP)

* R0% 10 be discharged 1o Lumia Khal in conforminy
wth the Standards for discharge of EMucwis as per
CPCB.

20% to be reeyeled & reused for landscaping
1 2 tonne per day
“RITOI A8 sqm

1 26.39% of land arca

16.03% of land aren

“45 10% of land arca

23 47% ol land arca

‘ 1\/
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= Power requirement -2 MW, WRSEB
«  Backup Power “RBnos DG Scts cach 00 KV A
- _ I )
The Swate Level Environment Impact Assessment Authority (SEIAA) cxanined the proposa

and also perused the recammendations of the Suate Level Expert Appraisal Committee (SEAC)

After due consideration of the project proposal. and after considering the rccommcildau[oll:sazf
the Siate Level Expert  Appraisal Commitice (SEAC). the State Level Ensironment l(p “
Asscssment Authority (SEIAA) accords environmental clearance to ”'ﬁ. project as per the rryr;:‘l\ x.mlr .
of Environmental Tmpact Assessment Notification no. $.0.1533 .dl. 14" September. ?(’)UO 0 nusr(_\j
ol Environment & Forests, GOI subject 1o strict compliance of the terms and conditions mentionc
elow -

Part A - SPECIFLC CONDITIONS
1 Construction Phase
Facility of labourery during construction: -

I Provision of drinking water, wastewater disposal and solid wasic management should be
ensured for labour camps

i Proper  saniwtion facilitics  should be provided for construction workers (o cnsure
environmental sanitation. Sewage generated from (he arcas occupicd by the construction
labourers have (o be dirccted ino (he existing sewage dram of the. aren n case of non
availability of the seywer system, an onsite treatment system has 1o be provided

. Water usage dunng construction should be optimiscd 10 avoid any wastage

v Health and safety of the workers should be ensured during construction. Personnel proiccine
cquipment like helmets, carmuffs, carplugs cic. should be provided 1o the workers  For
vibration control damped 100l must be used and the number of hours that g w orker uscs them
must be lunited.

Steps to avoid disturbance during construciion:-

I All the 1opsoil excavated  during construction achivities should be siored for use in
honicullurdlan(iscapc development within he project sile. '

it Adcquate crosion and scdiment control measures 16 be adopted before cnsuing construction
activities,

lit,

Disposal of muck including excavated malerial during construction phasc should not ¢reate
any adverse ceffecls on the neighbouring communities and disposed off taking the necessary
precautions for gencral salety and healyl) aspecls

1v. Diesel generator sels during construction phase should have acoustic enclosures and should
conform to E(P) Rules prescribed for air and nojse cmission standards

v Vehicles / cquipment deploved during construction phase should be in 2ood condition and
should conform 1o applicable air and noise enussion standards and should be operated only
N during non-peaking hours,

7

Vi Ambient noise levels should conform 10 residential standards bath during day and mght On
lumited necessary construction should be dong during nighttime Foruightly monitoring of
ambient air quality (SPM. SO2 and NOx) and cquivalent noise levels should be ensureg
during construction phasc.

Construction spoils including bituminous material and other hazardous matcrigls inc
from construction cquipments must nof be allowed 10 comtaminate w;
dumpsites for such materia] must be sceured so (ha they should not I¢
waler, " necessary, ojf trap should be insialled where there
machinerics,

vi luding oil
atercourses and (he
ach into the ground
IS deplovment of hean

@;\”\—Q—«.«n——a\/



vin Regular supenvision of (he above and other measures should be in place all through the
construcuon phase so as o avoid disturbance (o the surroundings. '

1x. The proponent nwust ensure that no driven piles shall be proposed for this project

\. 1Sm-screen and adequate sprinkler arrangement shall be provided. Carc should bc. lulf¢n 1o
Keep all material storages adequalely covered and contained so that they arc nat exposed (o
winds.

1. Loading and unloading operations should not be carried out n open arcas.

vii. Use of Readv-Mix concrere 1s recommended for this project

it Adequate measures (0 be adopled Lo avoid wastage of water for curing of concrete struclures

NV Adequate mitigative measures should be adopted 10 control dust ¢nussions. noise and

vibratons  from construction activities. Vehicles and construction machineries should be
properly maintatned. Veliicles should conform 1o Pollution under control (PUC) norms.

¥V Locally available materials with less transportation cost should be uscd preferably.
x1. Promotion of use of cleaner fuel and fuel qualny improvement should be done Excessive
energy consumption and fuel usage should be avoided.
NSl Accumulation/stagnation of waer should be avoided (o ensure vector cantrol
Selection of materials for better cnergy efficiency:-
1 Use of cnergy cMicien construction: materials should be cnsured to achicve the desired
themial comfon. .
i Design Jayour should tnsure adequate solar access and ventilation, Proper planning and
window design for daylight integration should be considered.
i Use of ash based bricks should be explored to the maximum extent possible. Blended cement

with fly ash will be used. The provisions of MoEF Notifications on “Fly Ash Unlization™
must be complied with,

N Construction should conform 10 the requirements of focal seismic regulations. The project
proponent should obain permission for the plans and designs including structural design.
standard and specifications from concerned authority,

v. Construction technologies that require less material and possess ligh strength should be
adopred. Materials with low embodicd cnergy and hi gh strength should be used preferably.

vi. Use of altemate building materials and alternate construction techniques should be considered
apart from the conventional materials and methods Use of hollow unit masonry should be
considered.

V)

Street lighting should be encrgy ctlicient. Use of High Pressure Sodium Vapour (HPSV)

Lamps, Compact Fluorescent Lamps (CFL) and LED should b promoted. Solar energy may

be used for outdoor lighting.

viii Passive solar cooling o be incorporated in building design. Buildings should be oriented for
ensuring natural ventilation and daylighting,

1x. Proper insulation of roof should be provided to achieve desired thermal comfont. Use of ligh
coloured, reflective roofs having an SRI (solar reflectance index) of $0% or more should be
incorporated.

X Usc of high albedo or reflective pavemenis 1o keep parking lots. pavements and mside roads
ool should be incorporated,

X1 Guidelines to the occupants should include usage efliciency measures such as energy efficient

lighting and water efTicient system.

Reduce hard paving-onsite (open area surrounding building prenises) andior provide shade

on bard paved surfaces 10 mininize heat island eflect and impenviousness of the sitc

AL

xtir. Adequate open Space, greenery and water bodies (o be provided as per rules

'
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Jow the norms proposcd 1n the

- v faci should fol
wiv Any proposed butlding with air-conditioning facility shoul a0 challers will be CFC &

ECBC regulations framed by the Burcau of Encrgy EMiciency
HCFC free
av Restriet the use of glazed surfuce as per National Buildimg Codc 2005
Water Body Conservation:-
i, The unit should pravide 3.47% of the land arca for water body. as proposed. No water body

i cpt In
should be lined and no ¢mbankments should be wmcn'lcd. The water bodics are to be kep
natural conditions without disturbing the ccological habitat

Plantation Proposal:-

1 The unit should strictly abide by The West Bengal Trees (Protection and Conscrvation n
Non-Forest Arcas) Rules, 2007, ‘ .

it The proponent should plant atleast 1250 trees. The landscape planning should include
plantation of native specics. The species with heavy foliage. broad leaves and wide _canop.\
cover arc desirable. Water mensive and/or mvasive species should not be used for
landscaping.

ui Creation of adequate Green belt and buffer zones should be considered to ensure dust
mterceplion and control ol notse pallution

¢ > Water supply :-
A o

1 Water requirement during construction phase shall be met from AMC supply. Necessan
arrangement Lo be made by the proponent for supply of water within the township. as per
sanctioned plan. No ground water abstraction without prior permission from competent
authority is allowed

Sewage Treatment Plant:-

b As per the proposal submitted by the proponent wastewater shall be treated in STP Treated
wastewater shall be partly reused and partly discharged 10 Luua Khal in conformity with the
Standards for discharge of EMuens as per CPCB.

Stormwater Managemenr & Mitigation of Heat Island Effect ;-

1. Imperviousness of the site shall not exceed the NBC (National Building Code 2005
standards for imperviousness factor applicable to different types of arca

u. Total paved arca of site under parking. roads, paths or any other use should not exceed 23%
of the sitc arca,

i, Minimum 50% of paved arca on site should have pervious paving or shaded under vegetation
ar topped with finish having solar reflectance of 0.5 or higher.

v Adequate stormwater dramage network 1o be designed for the project without disturbing the
surrounding settlements. Stomu water management plan should be miplemented (o prevent
large volumes of storm water 10 be conveyed 10 the receiving waters by the municipalny.
which reduces the load on mumicipality draiage system. and receiving waters are nol
inpacted.

v.  Disruption 10 the natural hydrology of the site should be minimised by reducing imper ious
cover, increastng on site infilration and managing stonn water run ofl’

v Heat island eflect should be mimimized by use of shading or reflective surfaces. mamly the
surfaces that contribute to the heat istand effect ic. strects. sidewalks. parking lots and
buildings.

v Use ol smaller budding footprint, pervious paving, widerground  parking. green rools.
bioswales / vegelated filter strips ctc. may be considered. Clustering the des cloprment
togethar (o reduce the paved surface required for roads and sidewalks, is required (o mininuse
umpervious swiaces.

\
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Rain Water Harvesting Scheme:- o rensad
. . e and re
It 1s praposcd to colleet rmmwater Torm open spaces including rool-ton Lnll(‘hl!llull Inm P
for landscapmg and other purposces. The proponcnt should nol uucl;lc\)p(h!‘ ol:ml\ccb‘; :scg for
aquifer withaut prior penuission from the competent authoritly. Water ¢s ma
storing rain waler ]
‘ . : . . : 12 rat
1. Adequale retention e and storage provisions should be prondcd for lml]? c;;lu §r~uh(cd b\
The proponent must follow the ramwater harvesting guidelines. which will be circule
SEAC shortly.
ui. Adequale firefighting storage should be provided as per nors
Municipal Solid Waste Management ;-
. - (p ¢ means ol access
¢ Adequate provision shall be made for storage of sohd wasie and adequate means ol ]C(F\.
shall be provided Space should be kept reserved for waste storage. collection cle m sile
planming and architectural designs

nwatet

Transport Management: -
t Both internal and external traflic planming and management should be adequate w cnsure
uinterrupted trallic movement in the arca during construction as well as operation phase

i The design of senviee toad and the entny and et from the project wea should 'mnrmm w the
norms & standards of competent authority for wafic management Proper traflic management
plan should be adopled in consultation with Traflic authoritics

e As proposed, the exisumg 10ads should be widened and suengilencd. new hink 1oads shouid
be constructed and maintained by the project proponent. '

Others:-
b All mandatory approvals and permission as required from Dircctor of Explasnes. Fire
Depantment cte. should be abtained.
N Adequale access to fire tenders should be provids

m Efficient management of indoor air quality must be ensured for health and safety ol the users

IV Adequate measurcs (o be adopted for water consersahon duning constructuon add operaton
stage. Usc of cllicient trgation equipment ele should be comsidered.

v Restroom facilitics should be provided Jor service population

Vit Provisions should be kept for the imtegranon of solar waner heatmy sysiem

v CO montonng facility with awtomatic alarm should be provided al basement car parking. (f

any.
i1 Operation Phase
Water supply :-
i Water requirement durme operation phase shall be met from AMC supply - Nevessan
arrangement 1o be made by the proponent for supply ol water within the township, as per
< sanctioned plan. No ground water abstraction without prior permission from competent
authority 15 allowed.

1. Use of water meter contornuug to [SO standards should be mstalled a the mlet pount of waier
uptake (o monitor the daily water consumption

m- Use of water eflicient devices / fixtures and appliances shonld be promaoted

v Instaliaton of dual pipe plumbing for using recveled water 7 ran water should be promoted 1o
save the potable water from municipal supply

(1;\;_‘(3_ A~ CV
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Sewage Treaunent Plant:-

v As per the proposal subimitted by the proponent waslewater shall be lrumm'I m ST lrcnlcd‘
wastewater shall be reused for landscaping and partly discharged to Luma Khal Dlsch.'ngc‘of
treated sewage shall confarm to E(P) Rules. Sewage Treatment Plants should be montored
on a regular basis

1. Reuse of treated wasiewater should be carmied out as proposcd

tamission from Diesel Generator Set: -

1. Noise barners will be provided at approprate locations S0 as 10 ensure that the nowee levels do
not exceed the prescribed standards. Diesel gencrator sets should be provided with micgral
acoustic encloswre at the manufacturing stage itsell as per CPCB norms

o The stack height and cmissions from D G sets should conform 1o the norms of Central
Pollution Control Board The certification of space desipn for DG scts should be done by
competent authority

Ensure Enerpy Efficiency:-

1. Use of cnergy efficient construction materials 1o achieve the desired thermal comfort should
be incorporated. The desired level of R and U factors must be achicved. U factor for the top
roof” should not exceed 04 Wai/sq.m/degree centigrade with appropriate modifications of
specifications and building tcchnologics The provisions of” National Building Code 2003
should be strictly followed

The Tighting design and the heanng, ventilaton and arr conditioning systems should confor
to the recommendations of the Draft Energy Consenvation Buillding Code 2006 drafted by the
Burcau of Encrgy Efficiency. Gol

1 Back up power supply should be based ou cleaner fuel

o Usc ol cnerpy eilicient electrical systems should be promoted The power cablmy shall be
adequately sized as o maintain the distibunon losses not to execed 1% of the tolal power
usage. Record of ansnussion losses shabl be manmnaued

v Energy eflicient Motors and properly raied Transformers should be installed. Manufacurer's
certilicate to this cffect shall be obtained and kept on record
vi. The project proponent should resort 1o solar energy at least for swreet lighting and water

heating.
Transport Management: -

I Use of public mode ol transportation should be promoted. Usc of the least palluting tvpe of
transportation should be promoted.

1. The road systemn should clearly adenufy the vehicular and pedesuian cuculauon from i
Motorized vehicular lane (MV lanes). Pedestnan and bicyvele lacilitics should be constructed
with appropriatc amenitics o encowrage and support the use ol bicvcles. Bievcle tracks
should be corvered or shadowed by tree canopy

1t Transport system should be such that traffic will be calm in neighbourhoods. Traflic
residential arcas should be restricted by regulation.

o Adequate verucal and honzontal  clearances ol overhead  electnie power and
telccommunication hines should be provided. Guard cradle or screen should be provided fon
clectnical power hnes carrying vallage exceeding 110 volis wlile crossmg the road. The
cradle should extend desirably over the Tull right-ol-wuy

v.  Adequate parking spacc should be provided as per norms.

Solid W ast¢ Management:-

i. The proponent should abide by the Municipal Solid Wastes (Minagement and Handling)
Rules, 2000. The proponent must develop the Solid Wasie Management and Disposal
Scheme cnsuring storage and scgregation of biadegradable and non-biodeeradable waster
. The solid waslc is 10 be disposed ofI in consultation with mumicipal authoruy

O




w The proponent should provide dilterent coloured bins for diflerent caegories of wasic and
cusure complete segregation of biodegradable and non-biodegradable wastes. The sobd wasiv
from dillerent collecuon and storage bns should be finally collected e transier Svions
Funher scgregation will be done al transfer stations 10 collect recyclables such as plastic.
polythene, glass. metals, textiles. rubbers, leathers, paper elc Scparate compartments shall be
provided for cach type ol tecyelables

iii. The proponent should abide by the Havardous Wastes  (Management and Handlhing)
Amendment Rules, 2003, Collection and storage off hazardous wasles dunng Prc—construction
and Post-construction uctivity should be planned propel ly. The espevted hazsdous wastes
should be disposcd off separately as per the Hazardous Wasles (Handhog & Management)
Aumendment Rules, 2003.

i Spent ol trom DG Sets should be stored mn HDPE drums 1w isolated covered lacshity and
disposcd off as per the Hazardous Wastes (Handling & Management) Amendment Rules.
2003 Spent oil from DG Scts should be disposed ofl through registered recyelers only.

Others :-

. The unplementation and womitoring of Environmental  Management Plan should be
carried oul. as proposcd

ii. The project proponent should provide guidelines 1o the users 10 chsure consenvation ol
cnergy and waler.

. In-house cnvironmental awarencss campaigns chould be camed out at regnlar intery ale 10
ensurc environmental protcction.

iv. Environmental Management Information Systen shall be mamained properly

Part-B GENERAL CONDITIONS
| “The environmental safeguards contained w the EIA & EM P Report should be ymplemented m
letter and spirit.
2. All the conditions, hiabihuies and Jegal provisions contaned 1 the EC shall be cqually
applicable to the successor management of the project i the event of the project proponent
wansierring the ownership, mamtenance ol manageuient ol the projeet W any other ety

1

1 Provision should be made for the supply of kerosene o cooking gas 1o the labourers during
construction phasc

4 Al the labourers 1o be engaped for construction works chould be screened for health aud
adcqualely trcated belore 1ssuc of work pernnts

S The project proponent should make financial provision m the 1ol budyer ol the projec low

implementaton of the supgested safcguard measurces.

,/// 6 Six monthly monitoring repons should be submutied lo the West Bengal Pollution Control

Board. who would be monitaring the implementation of cnvironmental safcguards and should

be given full cooperation. fucilitics and documents / data by the project proponents dunng

their inspection. A complete set of all the documents should also be forwarded to the State
Environmental lmpact Assessment Authortty '

7 The responsibifity of mplementation of environmental safcguards rests ully with the
apphicant Mr. S K Chaiterjee. Vice President (Projects). M/s Bengal Shristi Infrastructure
Development Liwited

& In the case ol any change(s) i the scope ol the project. the project would requure o Iresh

appraisal by the SEIAA
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9. The State Level Envuonment lmpact Assessment Authorty reserves the fl)_l,hl o I}dd
additional safeguard measures subsequently, if found necessaty. and 10 lake aclion mcludmg
revokang af the environment clearance under the provisians of the Environmental (P_rotccuon)
Act, 1986, 10 ensure cffective implementation of the suggested safcguard measures n a lime-
bound and satisfactory manncr,

10. The Project Propanent should inform the public that the project (FIRST PHASE - 1A) only
has. been . accorded environmental clearance by the SEIAA and that copics of the clcarance
letter are available with the State Pollution Control Board / Committec and may also be seen
al website of the SEIAA (hup://enviswb.gov.in). This should be advertised within seven days
{rom the date of issue of the clearance lelter, at least in two local newspapers that are w1dgly
circuluted 1n the region of which ene shall be in the vemacular language of the locality
concerned,
11. The Project Authoritics should inform the State Pollution Conuol Board as well as the
SEIAA, the date of financial ¢losure and final approval of the projcf:l by the opnccmcd .
authorities and the date of commencing the land development work/project implementation. }
12, The unit should abide by the Terms and Conditions of the agreement made with ADDA.
13. All other statutory clearmnces such as the approvals for storage of diescl from Chicl Controller
of Explosives, Civil Aviation Department (if required) eic shall be obuained by project
proponents Irom the competent authornes.
14, Prior Consent-to-Establish (NOC) for the proposed project must be obtaned from WBPCB.
All other statutory clearances should be obtained by project proponent from the competent
authorities. '
15. The above stipulations would be enforced along with those under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981.‘ the ‘
Environment (Protection) Act, 1986, thc Hazardous Wastes (Management and Handling)
Rules, 1989, the Public Liability Insurance Act, 1991, the Environment Impact Assessment
Notification 2006 and their amendments,
16. The covironmantal clearance accorded shall be valid for the FIRST PHASE - IA only of the
proposed project.
17. This Environmental Clearance is subject 1o final order of the Hon'ble Supreme Court of India
in the matter of Goa Foundation Vs Union of India in Writ Petition (Civil) No. 460 of 2004 as
may be applicable to this project.

Yours faithfully,

\

CQ,O_M,\D,\}
(S Mukher

ee)
Member Secrelary, SEIAA
- &
Chief Environment Oflicer
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Annexute - T

“Departnent of Emaronment
Goverment of West Bengal
Block G. 2%, Floor, Writers” Building .
Kolkata 700001

Na EN: 264 ¢ /T-1-4/153/2007 (Pe-) Daic; 2% ¢ 102009

To

M/s. Bengal Shristi Infrastructure Development Ll
Ganga Jamuna Building

2571, Shakespeare Sarani

Kalkata — 700 017

Subject - Enviconmenial Clearance for the proposed Commercial Complex of the Integrated Tovmship
Project “Shristi Nagar™ ilhose 18) by Ms. Bengal Shrist Infrastructire Development -

Limited ot Mouzas - Gannii, Gobindapar, Kemnerepur. J L. Ne: JG 12 14 18 PS - Kenvapur,
Wwann. West Bengal

Asansal Municipal Corporation Ward No. 30 Just- Brrd

Siry

od 27° November. 2007 anl subscquent
smmeretal Complex of the Intcgrated
evelopmeitt Lumicd at Mouzas -
Asansol Municipal Corporation

This las a reference to your application dat
commumicalions for Environmental Cicarance for the proposed C
Townshup Project (Phase [B) by Mds. Bengal Shrists Infrastruciure D
Ganrue Gobindapur, Kumarpur. J L No 10, 12, 14. 18. PS - Kanyapus,
Ward Mo 30, Dist - Burdwan, West Bengal.

I'ne propusal has been examined and processed in accardance with EIA Natification, of 2006 [t
is noted that the proposed project is for construction of an lntegrated Township. The Township is
propused Lo be developed in 4 phases. Phase 1A has already obtained Euviromment Cleacance [rom
SEIAA The proposed Phasc - 1B shall consist of Commercial Complex (1 block of 2B+G+4 storicd
buildmg. | block of B+G13 sloried building, 1 block of G+2 storied building), IT Complex (1 block of
2B +(G+7 storied building, 3 blocks of 2B+G+12 storied buildings). Hotel (1 block of G+3 stoned
huilding), Club (] block of G+1 storicd building). Amusement Park (1 block of single storicd building)
cle e

['hes clearance 1 applicable for the proposed Gommercial Complex of PHASE 1B. However. the
proposal  for subsequent phases should abide be the nccessars shipulations of (he Provisional
nvirosmental Cleamnee for the antire PHASE B

ILUis nuled (hat the salient features of the project (Commercial Camplex of Phasg — 113). for which
Envitommental clcarance has been considerad are us follows S

i1 ;;n;(l Arci : I’b acres (20000 sqg.m.) !
e S A S A L ST i e Selrad
Expected Popuintion = 10064 ¢
Wilenico T 12 KLD (Construction phase, AMC supply) ags ‘

Total Winer requisement
401,35 KLLD (Operatien phuse)

[ otal Waler regquuremiens |
Fresh Waler requirenient . 271.5 KLD (Operation phasz. AMC suppiy)

2263 KLD (to be treaed in STPY St

W astewater generated

et o e

Wasiowater discharged 192 KLD a)“l';éischurgcd 10 Luma Khal after trczun;cm in\gﬂ‘ﬂg

i {in conformity with ‘the Standards for discharge of EMlucuts asf
{ [ per CPCB) : : 3

e s i et it Remaid]

: ? s S R e S i
Wastewater reused 130 KLD (to be rersed after trearment in STP)

019 tonne per day 1o be disposed o) theough AMC)

Solid waste zl:sﬁégal S
282, -\i“)
(ot
v b / e




Candioas for Ewviresosental ¢ Tessruncet fir the pespanal Copmmriciol Complex of the Integrated Tuwnship Iroject (Phase s
10 by M Dheagd Shristi Infrastrneture Develupincnt Linased af Mouzas « Gunrur, (Cobudapur, Aumerpur, J.lo Nw 11 2.
14, 18 P8 - Kurgpwpar, Asansad Munioipal Corporation Ward Na. 20, Dast « Hurdwun, et Ievegal.

Towl Busli-up Arcn A3 S8 sqn.

Ground Coverage

>I052| .75-sqn|. (52% of land area)

| 805K ;pn. (.l@i. of land aren)

| Povad Area

Q Landscuped Green Area } 4653 85 sqm. (25% of lund arcn)

No, ofbilx—l'ar|\i|1g spaves T
‘; proposcd {
| Pawer mqm}E.}EnT RV “T.(,.M\/ \\;'['l.SE, ;
\ e e LES e N

I Buckup Power

FURPEERP L

- 5 nos. DG Sets (25500 KVA, 3x1000 KVA, 351250 KVA)

State Level Environment limpact Assessment Authority (SEIAA), cxanined the proposal and also
perused the recommendations of the State Level Expert Appraisal Commitice (SEAC). After duc
cousidesation of (he project proposal, and after considenng e recommiendations of the State Lex"cl
Expert Apprassal Committee (SEAC), the Swic Level Enviroument Impact Assessment Authority
accords Environmental Clearance Lo the praject as per provisions of the EIA notification no. S O 1533‘
(E) dt. 14™ Sepiember, 2006 of Miwstry af Environment & Forests, GOI. subject to strict compliance of
terms angd conditions ag mentoned below.

Part A = SPECIFIC CONDITIONS
IE Coustruction Phase
“actlity ol [abourers daring construction: -

1 Provision of drinking wuter, wastewater digposal and solid waste managenient should be ensured
tor Etbour canips

1. Waiter usage during consiruction should be optimised to avold any wastage.

)i, Proger sanitation ficilities should be provided For construction workers to Cosure environmental
sanitation. Sewage gencrared from the areas occupicd by the construction labourers have 1o be
dirccted into the existing sewage dran ol the arca. In case of non availabibity of the sewer
svsfetn, an onsite treatment system has to be provided.

W Health and safety of the workers should be ensured during construction, Personnel proteclive
cquipment ke beimes, camudls, carplugs ele. should be provided to the workers. For vibration
comro) damped 1ools must be used and the number of hours that a worker uses them must be
himuted

Steps to avoid disturbance during construction:-

v Al (ho (opsost excavated during  coustruchion activitics should be stored for use in
horticulture/landscape development within the project stie

il Adequate eroston and sediment conirol mcisures 1o be adopted before ensuing construction
achviles,

i Disposal of pck including excavated material during construction phase should not creale any
adverse effects on the neighbouring communitics, and disposed ofT taking the necessary
precautions for general safely and health aspects, :

1iv.  Diesel generator sets during construction phase should have acoustic enclosures and should
conform 1o E(Py Rules presenbed for air and noise emission standards.

v Vehicles / equipmen deployed dunng construction phase should be i good condition and should
conform 1o apphcable air and noise cimisston standards and should be operated only during non-
peak hours,

vi Ambient noise levels should eonfuru to residental standards both during day und night. Only
Junited necessary constiuction should be done during nightime,  Formightly momtoring of




+ Comditivas foe EEnvwranmentul Cleorance far the peopased Commercial Complex of the

Inlegroted Tawnship Project (lhase

1 by M Hemgal Shristi Infrastructure Development Limited at Mouzas - Gunewi. Gubindapur, Aumarpur, J.1. No 16, 13,
14, I8, PN« Kanyapur, SAsamml Mumicipal Corparation Word Na. 30, Dut = Burhean. We! Dengal

ambient mr quality (SPM, SO2 and NOx) and cquivalent noise [evels should be ensured during
consiruchion phase

vit. Constucuion spails neluding bituminous material and other huzacdous mateaals including o1l
from canstruclion equipments must not be sllowed 1o contmmnate watercourses and the
dumpsites for such materinl must be secured so that they should not Icach into the ground svaler.
If necessary, oil trap should be installed where there is deployment of heavy machinerics.

vini. Regular supervision of tic above and other measurcs should be in place all through the
construction phase so us (o avoid dislurbance 1o the surronrdings.

ix. The proponent must ensure that no driven piles shall be proposed for this projcct.

N.  15m-screcnvand adequate sprinkler armangement shall be provided. Care should be taken to keep s

all material storages adequately covered and contnined so that they arc nol expased ta winds.
NI Loading and unloading operations should not be camied out in open areas.
\it. Use ol Ready-Mix concrete is recommendedd for this project,
s Adequate measures 1o be adopted to avoid wastage of water Far-curing of concrele structures.
vy Adequate milipative measures should be adopted to conrol dust enussions, noise and vibrations
from construchion activitics. Velucles and construction machinenes: should be property
maintained. Velucles should conferm 1o Pollution under control (PUC) nonus
xv Locally available materials with léss Iransportation cost should be used preferably
»vi. Promotion of use of cleaner fucl and fuct quality improvement should be done. Excessive eucrgy
conspmiplion and fuel usage should be avoided.
X Accumulation/stagnation of water should be avosded (o ensure vector control,
Selection of materials for better energy efficiency:-
i Usc of cnergy efficient construction materials should be eosured 10 achieve tho desired thermal
comforl
ii. Design layout should ensure adequate solar aceess and vennlation. Proper planning and window
esign for duylight integration should be considered

)

il Use of ash based bricks should be explored to the maximum extent possible. Blended cement

£ with fly ask will be used. The provisions of MoEF Notifications on “Fly Ash Utilization™ must '?
be complied with c/

iy Consiruction should conform to the requirements of local seisiic regulations. The proje
proponent showld obtain penussion for the plans and designs including structwral design,
standard and specifications from concemed authority

Comstruction technologics (al require less material mnd possess ugh strength should be adopted.
Matenals with low embodied encrgy and high sirength should bensed preferably.

vi Use of altemate building matenals and allernaic consirucuon lechnigques should be considered
apart from (he conventional materials and methods. Use of hollow unit masonry should be
considered,

vii. Use of energy eflicicnt lighting systems ¢.g. High Pressure Sodium Vapour {IIPSV) Lamps, LED
cte should be prometed. Solar encrgy should be used for omdoor lighting. as far as practicable,

viii Passive solar cooling to be incorporated in building design. Buildings should be ariented for
ensuring nateral veatilation and daylighting.

ix. Proper insulation of roof should be provided to achieve desired thermat comfort. Usc of light
coloured, reflective roofs having an SRI (selar refleciance midex) of 50% or more should be

, ’Q -
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croiul Comylex of the Intograted Tonnships Poject (Phuse .

Condtions foe Lavieaunentsl Clearanee for the propased Cumm
Kumarpur, J.I. Na I 12,

16) by NI Reugad Shristi Infrestruciure Develupmaal Liinfed o Mouzas - Ganrul Gobindupur,
14, 18, IS - Kanyopuer, Asawsol Municipul Corporatian Weard Nt 30, Dt - Burdwan, West lengl
A Usc of high albedo or reflcctive pavenients to keep parking lots, pavements and inside roads cool
should be incorporated. : ;
a1, Guidelines (o the ogcupunts should melude usage cfficiency nicasurcs such as energy elTicient :
Lighting und wager cificient sysient i g

sii. Reduce hard paving-onsite (open area swrounding building premnses) and/or provide shade on ;i
hard paved surfaces 0 numnuze heat 1sland cifect and imperviousness of the site: ; LGl ) : "t

viii. Adequate opet space. greeners and water bodics (o bé provided as per rules. - Eo ?

siv Any proposed bulding with air-conditioning facility should follow the norms proposcd iu the - - -
ECBC repulaticns framed by the Bureau of Energy Efficiency. Chillers should be CFC & HCFC :
frec. ¥

w Bestrel fhe use of glzed surface as per Nationa) Building Code 2003, ' W . 3

Wier Body Conservation:-
i No water body should de loied and no cmbankments <hould be cemented. Tl

i water bodies. it
any. e 10 be kept in nanral conditions without disturbing the ccological habitat. : ot 2

Plantatton Proposali- :
i The-umt should stnctly abide by The West Beugal Trees (Protection and Conservation in Non- S o3
Forest Arcas) Rules, 2007, Lo gbien

ii, The proponcnt should plane adeast 3404 trecs and 3000 flowering plants, as proposed. ‘The
landscape planning should tclude plantation of native species. The specics with beavy folige, -
broad leaves and wide canopy cover are desimble. Water inlensive andfor 1nvasive Species
should not be used for landscuping

i Creation of adequate Grean belt ind bufter zones should be considered o cnsure dust

interception and control of noise pollution
Water supply i~
v Waler tequirement during Consbuction phase shall be met from AMC supply. Ground water
shouid not be abstracied without prios peratission of AMC and the competent authority as per the
West Bengat Ground Water Resources (Mansgewenl, Control and Regutation) Ack 2005.
Sewage Teeatment Plant:-
. As per the proposal submiited by the proponent wasewater shall be weated n STP. Treated
wastewater shall be partly reused and purtdy discharged 0 Lunia Khial in conformity with the
Standards for disghar ge of Efllucnts as per CPCB p o S
Starmwater Management & Mitigation of Heat Istand Effect 3~ :
i Impesviousness of the site shall not exceed the NBC (National Building Code 2005) standards
< for imperviousiiess factar applicable 16 different types of aren. :

i Total payed arca of sic under parking. roads, paths orany other use should not exceed 25% of

the sile area.
wis Muimum 30% of paved aren an site should have pervious paving or shaded under vegetation or

topped with finish having solar retlectance of 03 or highe, : .

Adeguaie stormwater drainage network (o be designed for the project without disturbing the

surrounding seitlements, Storm water management plan should be jmplemented so as fo prevent©

sudden discharge of excessive volunes of storm waier to the receiving waters thus reducing the

sheck toad on the drunage system and IMpact on [eCeIVing walcr body. : .

s, Digraprion to the nawrai hydrology of the site should be mininiised by reducing npersious
Cover. JEreasing on site miilranon i maegig storm water un off.
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« Conditions for avironmentsl Cloarunce o the proposed Commercial Compley of the Inteyrated Township Iyveject (Fhave
1) by Mys. Rayal Shrosti Infrastriccure Deviopment Linuted ar Mouzas - Gunrni, Gobinchapar, Kuwarpar, J.L Nu 16, ]2,
4. 78, IS - Kanyapue, dvansel Municipal Corporation Ward No 30, Dist - Durdwan. Wet lengal. '

vi. Heat island effect should be minimized by use of shading or reflective surfaces, mainly the
surfaces that contnbure (o the heat istand effect e, sreets sidewalks. parking lots and burldings

Rain Water Harvesting Scheme:- -

i. The praponent must follow the Ramwater Haurvesting Cindelings of the State Level Expert

Appraisal Committee (SEAC) available i the website (http:/wvww whpeb:gay: n)

it The proponent must collect minwater form roof-top catchments and reuse for various purposes
afler necessary cleanig. Water bodies may be created and used for stenng rain watee Adequate
retention time and storage provisions should be provided for harvesting rainwater /
The sub surface recharge proposal including the design of recharge struclure and location of
techarge structwre should be approved by competent authority as per West Bengal Ground =
Water Resources (Management, Control and Regulation) Act, 2003, The tolal quantity ol the '
ram water which would be harvested, including surface storage imd sub-surface recharge.
should also be mentioned in the proposal. The proponent should not attempt for recharging
withoul prior permisston from the conipetent authonty.

iv. Adequate water storape for firefighting should be provided as perrule.

" Municipal Solid Waste Manngement :-

L Adeguate provision shall be made for storage of solid waste and adequate means ol access shall
be povided, Space should be kept reserved for waste storage. collection atc. in site planning and -
architectural designs.

Transport Managenent: -
Both tnternal and external maffic planning and management should be adequate 10 easure
uninterrupted waflic movement in the area during constriction as well 85 operafion phase.

u The design of service road and the eatry and cxit from (he project arca should conform (o the
norms & standards of competent authonty for traflic management, Proper ralfic minkigement
plan should be adopted in consultation with “Traflic authoritids. %
i As proposed in Phase-1A, the existing raads should be widened and strengthened. new link roads :
should be constructed and maintzined by the project praponent.

Others:-
1 ANl mandatory approvals- and pernussion us required (rom Dircotor of Explosives. Fire
Department ete. should be obiained. 3

w. Provision of Effcctive Controls and Building Mamgemcm' Svstemns such as Automaie Fire
Alarm and Fire Detection and Suppression System, Building Automation System for Energs
Conservation, Managementinfordation Systenis-ete. must be-ensurel,

Automatic lighting contral. occupancy sensors. heal exchanger, hight cffisiency chillers ete

i
’ should be provided for energy conscrvation,

. Efficicnt managemeit of indoor air quality must be cnsured for healih and safety of the users,

v Adcquate measures (o be adopted [or water consenvation duning corstruchion 2nd operation stage.
Use of eflicient Lrigation equipment, cvaparative cooling usit - air-conditioning sysiem cte
should be considered.

vi. Rest room facilities should be provided for service population
vii. Provisions should be kept for the intcgration of solar water heating systen.

viti.  Adequatc access (o fire teuders should be provided.
CO monnoring facility with automatic alarm should be provided at basement car parking.

X




1 Complex of the Integrated Township Project (Phase T,

Conditins frr Envirammental Clovranee Jur the prapesed Ctumareia
Kusmarpir, 4.0 Nu 10, (2.

My by MA Rengal Sheostt Infravtrsctre Dewlopment Linated ai Mowzas - Ganr Golindupur.
1v 19 1S - Raryupur, Asusel Municipal Copordtivm Ward N 30, Diet - Burdwan Wet Begal

1l Operation Phase i
Water supply i-
+. Water requirement during operation phase shall be met from AMG supply. Ground water should
1101 be abstracted without prior perssion of AMC and the competent authority as per the West s
Bengal Ground Water Resonrces (Management, Conirol aud Regulation) Act. 2008. i ;
W Use of water meter conforming tv 1SQ stwadards should be installed at the inlet point of water
uptake to woniter the duly water consumplion. Use of water cilicient devices / fixtures and
applinnces should be promoted Instellauon of dual flushing sysiem should be considercd 0
CONSEN ¢ Waler,
i, The proponent must pristics fziwater haryesting of regular basis
Sewage Treatment Plant:-

i As per the proposal submitted by the preponent wastewater shall be treated in STE. Treated

waslewater shall be partly reused and parily discharged (0 Lunia Khal. Discharge of treated - !
sewape shall conform 1o E(P) Rules. Sewage Treatment Plants should be nionitored on @ regular /
: taisis.
O i Reuse of treated wastewater should b earned out us proposcd, ! ;
@ Emission from Diesel Generator Set: - :

i Noise buriers will be proyided al appropriale locatians so as lo cnsure that the noise levels do
not exceed he prescribed: standards, Dicsel gencralor seis should be provided with ntegral
acoustic enclosure at the manuficturing stage itsell'as per CPCB normis.

i The stack height and emissions from D.G. sets should conform to the norms of Ceatral Poll ution’
Control Board The certification of space design for DG scts should be donc by competent

authority

Ensure Energy Efficiency:-

o the desired thermal confort should be

be schicved. U factor far the top roaf

with appropniate modifications of
ational Building Code 2003 should

i Use of enerpy cilicient construction materials o achiev
incorporated. The desired level of R add U factors must
should not exceed 04 Wa/sq nvdegree cenuigrade
specificaons and bailding technologees. The provisions of N
be stretly followed : >

i, The lighting design and the heaning ventilation and aic conditioning systems should conform 10
the recommendabions of the Energy Conservation Building Cade 2007 of the Burcau of Encrgy
ENiciency. Gel

i Use of cnergy clicient ¢electneal sstems should be promoted. High efficicacy lamps with
clectrunic balfasts should be used

s Encrgy efficient Motors and properly rated Transformers should be stalied. Manufacturer’s
ceruificate to this efTeet stall be obtamed and kept on record.” Back up power supply should be
based on cleaner fucl,

v The power cabling shall be adequately sized 05 1o maintain the distribution losscs not 0 exceed”
19% of the total power usage. Record of teansmission losses shall be maintained. T lic proponcnt
shall install permanen elecirical metering i© record demand (kKV.A), energy (kWh) and total power

tactor

v, Tlhe project proponent should resont 10 sular encrgy at least for street lighting and water heanng.

vit Energy Audits shauld be conducted on a reguior basis. r>
‘ » \x < adly
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3 ¢ Comditwns for Favi tal Cl e for the propased Conunerciul Comiplex of 1hit Iutcyrated Tovwnship Project (Phase
115) by M5 Bengal Sheisti Infrastrature Dovelopment Limided of Mouzas - Ganrui, Gobindapur, Kumarpsr, J.1. Na 1 o )2
14 18, N« Kunyupur, Asansol Municipal Corporation Ward No, 30, Dist - Burdwan, Wt Rengal. »

Transport Management: - :
i, Use of public mode of wansportation shauld be promoted. Use of (he Least poliuting 1ype of
transportation should be promoted. Adequate parking space should be provided as per norms
it Pathways should be covered or shilowed by iree canopy s fac as praciicable, Transport system

should be such that wafTic will be calin in ncighbourhoods. Trafic within the project site should
be restricted by regnlation. Adequate vertical and horizontul clearances of overhead clectric
power and telecommunication fines should be provided. Guard cradle or screen shauld be
prosided for clectrical power lines carrying voltage exceeding | 10 volts while crassing the road.
The cradle should extend desirably over the full right-of-way.

Solid Waste Management:-

i The proponent should abide by the Municipal Solid Wastes (Managetent and Handling) Rules.
2000, The proponent must develop the Solid Waste Management and Disposal Scheme cnsuring
storage and segregation of biodegradable and non-biodegridable wastes. The salid waste is to be
disposed ofI in consultation with municipal authority

il. The proponent should provide different coloured bins for difTercat categorics of wastc and cnsurc
complcie scgregation of biedegradable and non-biodegradable wastes. The sohid waste front .
diffcrent collection and storage bins should be finally coliccted at transfer stations. Further WE
segregation will be done at transfer stations to colleet recyclables such as plastic. polythene,
glass, metals, textiles, rubbers, leathers, paper, packaging matcnals ctc Scparatc compartments
shall be provided for cach type of recyclubies

il The proponent” shoukl abide by the Hazawdous Wastes (Management, Handling and
Transhoundary Movement) Rules, 2008, Collection and storage of hazardous wastes dunng Pre-
construction and Past-construction activity should be pisnned properly. The expested hazardous
wasles should be disposed off separately as per the Bazardous Wastes (Management. Handling
and Transboundary Movement) Rules, 2008,

v Spent oil from DG Sets should be stored in HOPE diums 1n isolated covered facility and
disposed off as per the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008 Spent oil from DG Sets should be disposed off through regisiered
recyclers only

v Various types of electrical and electronic wastes gencraled in the building. which mcludes PC,
Xerox machine componeuts etc, ‘shonld be collected sepanately for wransportation (o the
authorized recyclers approved by: the State # Central Pollution Conteol Boards. There should also
be provision for storage of these wastes in the building belore transportation. The e-waste
collected should be processed in authonzed recycling unit.

Others - )
i, The implementstion of Envirenmental Managenent Plun should be carried oul, as propused
Regulur monitoring should be carried out during construction and operation phases.

i The project proponent should pronde guidelines (o the users to eusure conscrvation of eneriy
and water. In-louse environmental awarenass caniplighs should be carmed out at regular
intervals to ensure cpyironmental protection.

iti. The propancit should restrict the use of glved surface as per National Building Code 2005,

iy, Firefighung systems should be designed in comphance with the WBFES and NBC narms

Preventive measurcs should be ndopted for Risk & Disasier Management as per the provisions

of the Natonal Building Code 2005,

The proposieat should submit Corporate Soctal Respansibility Plan with specific linancial

commitment for the proposed project.
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Canditiomy Jor Fn wreminental Cleurwaey fie the ['rufnlu"l Cirnmnuerciul Complex af th
1B) by M Biengal Shristi Infrasiructuin Dewlopind
14, 18, £ = Kaayuput, suasel Municipal Corpeeation Wwrd Na, 30, Dist - Rurhvar,

Purt-B GENERAL CONDITIONS
“Ihe environmental safeguards continedan the EMP:rep

L

i,

il

il

AN}

e i

xiil.

xiv,

NV

o Iuleyrated Township Project (Phase
st Limited uf Muonzas - Ganruiy Gobindapur, Kimarpuar, JI. N 10,12,
West Hongul

Euvironmental Munagement Infocmation Systemishall be maintained properly.

spint,

All the conditions, liabilities and legal provisicns contained in the EC shall be cqually applicable
1o the suceessor manageiment of the project in the event of the project proponcal transferring the
ownership, wamlenance of management of the projcct to any other entity. S :
Provision shontd be. made for the supply of kerosene of cooking gas to (he lnbourers during
construction phase, :
All the labourers to be engaged for canstruction WOr
adequanely treated before issue of work permits.

The project proponent should make fingncial provision in the

ks should be screened for heallh and

total budget of the projevt for

implementation of the suggesied safcguird measure.
Six monthly menorng reponts should be submutted 1o the West Beugal Pollution Control Board:
ards and should be given

who would be monitosing the nuplementation of covironmental safegu
full coaperation, fugilines and documents / data by the project praponcits during (heit inspsEloi,
A complelc set of all the documeiis showld also be forwarded to the State Level Environment
Inpact Assessment Authoriy.
in case of any violation of the condiions 1aid down in this Environmental Clearance, Section 16
ol The Enyironment (Protccuon) Act. 1986, will be applicable.

Iu case ol any change(s) m the scope of the project,, the project wo
the SEIAA

The State Level Environment Jmpad Assessment Aurhority reseryes the right 1o add additional
salcpuard mcasurcs subsedquently, if found necessary, and 10 take action including revoking of
the environment clesrance wader the provisions of the Environniental (Protcetion) Act, 1986, 10
ensure cMeetive implementation of the suggested: safeguard measures in a time-bound: and

uld require a fresh appruisal by

sausficiory manner,

The Project Propenent should isfonn the public (hat the proposed project has been accorded
environmental clearance by he SEIAA and copies of the clearance letier ace available with the
Seate Polluion Conrol Board 7 Committee and may also be seen al website of the SEIAA
(hup://enviswb gov.in). This <hould be advetised within seven days from the datc of issuc of the
cleaniice letter, st leastinwe local newspapers thay are widely circulated i the regron of which
one shall be t the vernaculal lunguage of the locality concerned.

Al other statutory Clearances such as e approvals for storage ol diesc! from Chief Controlier of
Explosives, Civil Avianon Department (if required) cle. ¢lnll be obtained by project proponculs
{yom the competent authoritics

Provision for ingarporation of appropriate canditions in the Sale Agreement / Decd. for ensunng
sustained Operaton and  Muuenance (O&M) of the conumon facilities (STP, Rainwatcr
Dharyestiag systenn, Solid waste mandgenicnt system, Solar sireet lights ctc.) even after transfer of

ownership of the projedt. should be made in explicit and transparent mannsr..

The unit should abide by the Tetms and Condilions: of the agroement made with ADDA and -

other autharities. “ e 2 . A
Prior Consent-o-Establish (NOC) for the- proposed project must be obtaincd from WBPCB by
the proponent. All ather swtntory clearances should be oblatned by project proponent fram the

compctent authoritses.
The proponent should mauntuin g displuy board at the site, providing detatled information on the

wiliont [eatures of the proposed project

ort should be implemented in letier and
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'« Condinons for Environmental Clearance Sfor the propoved Commeraal Comples of the Integrated Township 1Yojret (Phase
B by Mis Bengnl Shristi Infrastructiee Deelopment Limired al Mouzas - Ganrei, Gobindapur., Kumarphr. L1 Na. 10,12,
14 18 PN - Kanyapur, Asansol Manicipal Corporation Ward Nes 30, Dist - Burdwan. Vext Nengal

The above stipulations would be enforced along with those under the Water (Prevention and
Control of Pollution) Act. 1974, the Air (Prevention and Contral of Pollution) Act. 18], the
Environment (Protection) Acl, 1986, the Hazardous Wastes  (Managemenl, Handling and
Transboundary Movement) Rules, 2008. the Public Liability lnserance Act. 19910 1he

otification 2006 and their amendments.

Emvironment Impact Assessment N
£ PHASE-IB only.

svit. ‘This Environmental Clearance is valid for Commerctal Complex 0

Yours Fai
( Debal Kay

Member Secretary, SEIAA &
Chiel”Environment Officer

20

fully.
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENVIV' AUT;HOR]TY
Pranisampad Bhawan, 5" floor, LB 2, Scetor-111, Salt Lake, Kolkatn—-700 106 |
c-mail: gl\;i,fgi_['gjﬁl';n_\d_n@gxxnzxil.cum e

Web Portal: www gnvirgnméntwb.gov.in, g i
N Ghor i,

o § i) o
No. 1738 /EN/T-11-1/042/2019 29121420000 !
3 ;.‘\. t i ," * ;
To RGBT
d SN N win g eid ooy I '
s Bengal Shiisti Infrastructure Development Limited, G T
) ' R N N . " B oo 1 .
PlovNumber: X-1.2.3, Block EP, Sector 5. Salt Lake City, VIR ,
First Floor, Kolkata — 700 098, .
N N IR R SRR
' oty i o b d e
SubedApplication for Envirommental Clearance Jor the proposed Kesidential Project “Town, Hose™ by |
M7, Bengal Shristi Infrastructure Development Ltd. ar Mouza — Kumarpur, J.L. No. 19 - 43
v . ~ . : \oa
Plor, Mouza Ganewi, J L. No. 12 - 21 plots, Mouza Gobindapur, J.L. No. 18 - 6 plots, Mouza
Gopalpr. J L No. 10 - | Plo, Vill = Ganrii, Gobincdpawr, Gopalpur and Karampura, Tehsil-—
Murdvean-11, Dist. Paschim Burdwan, West Bengal. 7
. ‘e Y
Sir, PR 5 3
This is o inform you that SEIAA in its meeting held on 17.12.2020 considered (hié recomniendations |
Ol SEAC for issuance of ToR and agreed with the recommendations including the additional conditions:
. v : 3
Hhe ToR- for conducting BIA study is antached herewith (annexure | & 2). Thé ToRs are valid for a
perod of one vear from the date of issue, which may be extended for a maximum period of three years
provided an application in this regard is submitted by the project proponent, well before expiry of the
validity period. EIA/EMP to -be submitted hefore the expiry of the ToR for consideration of EC
application or otherwise. '
Enclo: Annexure 110§ . L
Yours sincerely,
A
I ,/
(Niraj Singhal, IFS)
Member Sccretady, SEIAA
No. 1776 (1) EN/T = 11= 17042/ 2019 Date: 99. 2. 2020
i o 3 B ,

Copy Torwarded for tie information (o i
The Menber Seeretary, West Bengal Pollution Coutrol Board and The Seeretary, State Level Expent

Appraisal Committee, *Paribesh Bhavan’, LA, Salt Lake Scctor 11, Ralkata = 700 106.
/

4' , ’_.'_" '

) /

Member Sccretill‘ T SEIAA
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. The remediation plan and the natural and community resource augmentation plan to

Annexure = |

Terms of Reference for EIA and preparation of Environment Management Plan (EMP) -

Praject description, its importance and the benelits, ' S
Project  site details  (location, toposheet  of (he study arcn of 10 km, cpofdill:llcs,
google mup. lnyout map, land use, geological features and geo-hydrological status of the!
study area, drainage), i L !
Land use as per the approved Master Plan of the area, Permissionfapprovals  r¢quired |
from the land owning agencies, Development Authorities, lLocal Body, Water Supply.f.
& Sewerage Board, ete, A R b :

'
i

I

Land acquisition status, R&R details, s o : ."l - :
Forest and Wildlife and cco-sensitive  zones, if any in:the study- arca of 10 kim ./
- Clearances required under the Forest (Conservation) Act, 1980, the Wildlifle ‘
(Protection) Act, 1972 and/or the Environment (Protection) Act, 1986,

Bascline environmental study for ambient air (PMy, ' PMys, S0z, NOx & CO),
water (both surface and ground), noise and soil for onc month (except monsoon
period) as per MoEF&CC/CPCB  guidelines at minimum § locations in (he study area,
of 10 km,

Details on (lora and fauna and socio-economic aspects in the study_area :

Likely impact of the project on the eavironmental parameters (ambient air, surface and’
ground water, land, lora and fauna and socio-economic, elc), 5
Source of water for different identified purposes with the, permissions  required frgm
the concerned  authorities.  both for surface water and the ground, water (by CGWA)
as the case may be, Rain water hurvesting, ete. ‘ !

. Wasle waler management (treatment, reuse and disposal): for the project and also -the

study' area, fedih y g o

. Management of solid waste and the construction & demolition waste for the project

vis- avis (he Solid Waste  Management  Rules, 2016 and  the Construction &
Demolition Rules, 2010, /

. Lneray efficient measures  (LED lights, solar power, ete) during construction as well

as during operational phase of the project,

. . [ S
. Assessment ol ecological  damage  with respect to air, waler, langd and other

environmental atiibutes.  The collection and analysis” of data shall ‘be done
by an environmental laboratory duly notified under the Environment (Protection) Act,
1986, or an environmental  laboratory accredited by NABL, or a laboratory of a
Council of Scientific and Industrial Research (CSIR) institution working in the field of
enviromment, g R .
Preparation  of EMP  comprising remediation  plan and natural  and community
resource angmentation  plan corresponding o the ecological damage assessed _and
ceonomic benefits derived due Lo violation, SR A R

be prepared as an independent chapter in the EIA report by the aceredited consultants . '

/.
(Nirqj Sipghal, IFS)
Member Scc?i‘nry, SEIAA
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Annexure -2

1 Adrquality data war-PMyg. PMa g, SOy, NOx, VOCs, PAHs pnrmnclus )hDUldJJL submnu,d oo

/ e
2. Tree plantation plan in appropriate scale 1:100 with tree list and necessary JPPTO"‘] from (h ,
concerned DFQ should be submitted. : i i .
3. The RWH tank should be included in the water balance diagram. -
uld bb
4. Information on boundary characteristics of the project along Numa river edge sho
submitted, especially with respect to:
a) oflset from the river bank,
b) plantation along river bank, : b
. ctc.
¢) Whether surface run-olT from the pchu campus ground is allowed lo drain into the erGf

> rest
The unit should abide by The West Buu:al Trees (Protection and COI]b(.rV.lll()ll in Non- Fo |
Arcas) Act, 2006 and subsequent rules. The proponent should undertake plnnl'\llon of trees over ' 7y

"

at least 20% of the tatal arca.

' “si i - Use BX 5% of the
6. ‘Total paved arca of site under parking. roads, paths or any ather use should not exceed 23%

- stle ured.
7. The praject proponent should submit a compliance report of the Nollﬁmhon issued by SEIAA,
W vide No. 3435/EN/T-U-1/01 172078 dated 30.10.2018. o o '

8. Notary Aflfidavit as per the enclosed farmat given in Annexure — 3.
9. Related documents mentioned in Annexure = 4. |
10. Comparitive statement of the salient features (enclosed as Annexure - 5) mentioning stipu

received (il any), sanctioned building plan and present status of conipletion of the project.

N

(Niraj bm;,h'} IFS)
Mémber Scu«.tmfy SEIAA

ation




STATE LEVEL ENVIRONMENT IMPACT A5 SLSSMENT AUTHORI TY

Pranisampad Bhawan, 5" loor, LB 2, Sector-111, Salt Lake, Kollata =700 106
e-mail: cnwmnmuntwhﬂum lil.eom |

Web Portal: WIWW.C (.mm)nnu.nl\\h vov,in :

J‘ .

No. |77 FEN/T=1=1/04172019 Date: 29122020
P e
To. 3 ' ! !
\_/..:\f/s Bengal Shristi Infrastructure Development Limited, ’ 3
Plot Number: X-1,2,3, Block EP, Sector 5. Salt Lake City. g k

First Flaor, Kolkata ~ 700 098.
Sub. Application for Environmental Clearance for the proposed Residential Pr OIL'“ “Tarang’ by M.
Bengal Shristi Infrastructure Development Ltd. at J.L. Ne 12, Mouza Ganrui, J.L. No. 18,

CGobindapur, J L. No. 19, Kumarpur, J.L. No. 10. Gopalpa, S — Kanyapur, Asansol Municipal k

Corporation Ward No.2, 30 & 31, Dist. Paschim Burdwan, West Bengal.

I'his is 1o inform you that SEIAA in its meeting held on 17.12 2020 considered the ruu)mnu.nddllons
Ot SEAC Tor issuance of ToR and agreed with the recommendations including the '\ddlllondl conchllom

[he ToR for conducting EIA study is atlached herewith (annexure | & 2). The ToR is valid for a
period of one year from the date of issue which can be extended for a maximum period of three
vears provided an application in this regard is submitted by the project proponent, well before
expiny of the validity period. EIA/EMP to be submitted before the expiry af the ‘TaR for consideration

of £C anplication or othervise.

Fuclo: Annexure 110§
Yours sincérely,
i e

(Niraj sm;h'él. IFS)
Member Sccre};rry, SEIAA

% No. l??f)/l(y,/EN/'l'—ll—I/(MI/2019 Dute: 2.9.13.. 2020 .

Copy forwarded for the information to:

[ Member Seerctary, West Bengal Pollution Control Board and ‘T Secretary, State Level'Expert
Appraisal Commitiee, *Paribesh Bhavan®. LA, Salt Lake Sccror 11, iKolkuta ~ 700°106. ‘

44 '/

Member Secretary .BLIAA
'
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Annexure ~ |

Terms of Relerence for EIA and prepuration of Environment Managemen Plan (1EMP)

roject description, its importance and the benelits,

Project site details (location, toposheet of the study area of 10 km, coordinates,
poogle map, layout map, land use, geological features and geo-hydrological status of the
study area, drainage), ‘ ‘

Land use as per the approved Master Plan of the area, Permission/approvals required

fiom the land owning agencies, Development  Authorities, Local Body, Water Supply

&Sewerage Bourd, ele,

Land acquisiion status, R&R details, V 1

Forest and Wildlife and cco-sensilive zones, if any in the study afea of 10 km'’

- Clearances required under the Forest (Conservation) Act. 1980, the Wildlife.
(Protection) Act. 1972 and/or the Environment (Protection) Act, 1986,; [
Baseline environmental  study for ambient air (PMg.  PMys, S0, NOx & CO),
water (both surface and ground). noise and soil for one month (except  mMONSoon
period) as per MoEF&CC/CPCB  guidelines at minimum  § locations in the study area
of 10 km,

Details on Hora and fauna and socio-cconomic aspects in the study area

Likely impuct of the project on the environmental parameters (ambicnt air, surface and
ground water, land. flora and fauna and socio-cconomic, ctc), ;

Source of water for different identificd purpoeses with the permissions required | from
the concerned  authorities, both for surface water and (he gr'ound-'\\‘_ﬂlér (by, CGWA)
as the case may be, Rain water harvesting, ete, '

. Waste water management (treatment. reuse and disposal) for the project and also the

study' area,

- Management  of solid waste and the construction & demolition waste for the project”

Vis- avis the Solid Waste Management Rules, 2016 and the Construction &
Demolition Rules, 2016, ' i

2. Lnergy elficient measures  (LED lights, solar power, elc) during construction as well

as during operational phase of the project,

Assessment of ccological  damage  with respect to air, waler, land _ and other

cnvironmental alliibutes.  The collection and analysis of data shall’ be done
by an environmental laboralory duly notificd under the Environment (Protéction) Act,
1986, aran cnvironmental  laboratory accredited by NABL, or a laboratory of a
Council of Seientific and Industrial Research (CSIR) institution working in the ficld of
environment.,

. Preparation of EMP comprising remediation  plan and natural and community

resource augmentation  plan carresponding  to the ecological. damage assessed .and
cconomic benefits derived due to violation. .

The remediation plan and the nawral and community resource augmentation plan to
be prepared as an independent chapter in the EIA report by the accreditgd consultnts .

7 g
f B N

(Niraj Singhal, 1FS)
-Member Sceretyry, SEIAA
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Amnexure-2

Air quality data wort. PM e, PMys, SO, NOx, VOCs, PAls p.n.mu.lcrs should be submitted.

Frec plantation plan in apprapriate scale 1:100 with tree list and nu.u;sary upprnvﬁl from the

concerned DFO should be submitted.

The RWH tank should be included in the water balance diagram.

Information on boundary characteristics of the project along Nunia river ¢dge: should o
submitted, especially with respect to: il
a) offset from the river bank, N ‘ 2
b) plantation along river bank,

<) Whether surface run-off from the project campus ground is allowed to drain into the river ele.

Fhe unit should abide by The Wesl Bengal Trees (Protection and LonSU vallon in Non- |

Forest Areas) Act, 2006 and subsequent rules. The proponent should undeﬂﬂkb plantation
of trees aver at least 20% of the lotal arca.

Fonl paved area of site under parking, roads. paths or any other use >h°U1d “0‘ exceed
25% of the site area.

The project proponent should submit a compliance report of lhc, N ll]lcauon lbbllud by
SEIAA. W vide No. 3435/EN/I-11-1/011/2018 dated 30.10.2018. o A
Notary Affidavit as per the enclosed format given in Annexure — 3.
Related documents mentioned in Annexure — 4.

' %

. Comparative statement of the salient features (enclosed as Annexure- —:5) -mentioning

stipulation received (if any), sanctioned building plan and present status of completion of
the project.

' (Niraj Sjiéhal, IFS) |
Membuer Scyr{:'ry‘.' SEIAA

/
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
O. A. NO. 240/2024 /EZ

In the matter of:
Ashish Kumar
....... Applicant.
Versus
The State of West Bengal and Ors.

..... Respondent.

Affidavit on behalf of the District
Magistrate, Paschim Burdwan, the
respondent no. 8 abovenamed.

RAJIB RAY
Advocate
Bar Association Room No. 13,
High Court, Calcutta
Mob-9830132729/7980422764

Chamber: 28, Fakir Chand Mitra Street,
Kolkata- 700009.

Email: rajib.ray23@gmail.com
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